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Action taken report in compliance of Hon’ble NGT in the matter of
0.A No. 154/2023 (CZ) (Navendu Mishra s Municipal Council of
Seoni (M.P.) & Ors)

Hon’ble National Green Tribunal, Central Bench, Bhopal had given the following directions
in the order dated 20/03/2024 in the matter of O.A No. 154/2023 (C.Z) Navendu Mishra Vs
Municipal Council of Seoni (M.P.) & Ors: -

1. Reply by respondent no. 3 has been filed. Objections to report by the applicant are on
record. Learned counsel for the Municipal Council has submitted that the copy of the order

or notice issued by the MPPCB has not been received to the respondent.

2. In the matter of the calculation of environmental compensation the State PCB is directed
to provide the copy of the calculation and notices to respondents and after giving an

opportunity of hearing to finalize it and to proceed according to rules.

In compliance with the Hon’ble NGT (CZ) order dated 20/03/2024, MPPCB has taken the

following actions:-

(a) The MPPCB issued a notice to the Municipal Council Seoni on 24/11/2023, to
impose Environmental Compensation in accordance with the law. The notice
included all the details of non-compliances and the corresponding Environmental
Compensation. The Environmental compensation covers the period from

01/01/2022 to 31/10/2023, for two drains (2 STPs).
(b) The MPPCB had also imposed Environmental compensation Rs. 40 lakh for

temporally diversion of a drain into Dal Sagar Lake for the period of 04 months

i.e. 01/07/2023 to 31/10/2023.

1|Page
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Criteria for Computation of Environmental Compensation

ULB Rules 22 of SWM Rules 2016 Bioremediation of Drains Commencement of STP | Total
Name Installation Rs.
S.No of Non- | Compensation | No of Drains Compensation | No of Compensation In
compliance (Rs. In Lakh) in Rs. STPs | (Rs.In Lakh) | lakh
Seoni 24,10 NA 02 NA 02 440 480
1)Moti Nala (10 Lakh/Nala
2)Mudra Nala (Drains)/ Month)
Seoni 2,4,10 NA (01)Drain NA 01 40
meeting Dal
Sagar (10 Lakh/Nala
(01/07/2023 - (Drains)/ Month)
31/10/2023)

In compliance with the Hon’ble NGT order dated 20/03/2024, the MPPCB has
provided another opportunity to the Municipal Council Seoni through letter no. 701
dated 12/06/2024, along with all previous letters and a copy of the EC calculation. A
copy of the notice is attached as Annexure-1.

The Municipal Council Seoni responded to the aforementioned letter with a written
reply dated June 21, 2024, and also attended in person. They explained that sewage
had entered the lake due to damage to the sewage drain during the removal of
encroachments from Bada Nallah, They stated that the damaged drain was repaired in
November 2023, ensuring no further sewage would enter the lake. Additionally; they
mentioned that they have initiated a tender process for installing a fountain in the lake
and reconstructing the nallah. They requested that Environmental Compensation (EC)
not be imposed citing the poor financial condition of the Urban Local Body (ULB).
They also highlighted that the construction of Sewage Treatment Plants (STPs) has
been approved by the state-level technical committee but awaits final approval. A
copy of the reply received from the ULB is attached as Annexure-2.

Since the reply to above notice was found unsatisfactory, MPPCB has reaffirmed the
imposition of Environmental Compensation of Rs. 480 lakhs for the period from
01/01/2022 to 31/10/2023, through letter no. 900 dated 01/07/2024. A copy of the
letter is attached as Annexure 3.

v

)(‘Jalkishan Sharma)
Sub-Engineer
M.P. Pollution Control Board,
Jabalpur (M.P.)

Regional officer
' M.P. Pollution Control Board,
Jabalpur (M.P.)
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\fv_\,\.;\: MADHYA PRADESH POLLUTION CONTROL BOARD
'%" Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur
Phone (0761)-4042780, E-mail: romppcbjbp@rediffmail.com
X PUA
No. 2273 | /ROPCB/2023 Bhepal, Date:2Yy /(| /2023
To,

The Chief Municipal Officer
Nagar Palika Seoni
Dist.- Seoni

Sub-Imposing Environmental Compensation for period 01/01/2022 to 31/10/2023 due to violation
of directions of the Hon'ble NGT and the provision of Solid Waste Management Rules 2016
U/s 5 of Environment (Protection) Act 1986 Notice Thereof.

Ref- 1- NGT orders dated 25/02/2020, 28/02/2020 & 14/12/2020 in OA No. 606/2018 “Compliance
of Municipal Solid Waste Management Rules 2016”
2-Head office order No. 198/Legal/PCB/2023 Bhopal dated 11/08/2023
3-Hon’ble NGT Case No. 154/2023 order dated 20/10/2023

WHEREAS, MP Pollution Control Board (MPPCB) is a statutory body constituted under
section 4 of the Water (Prevention & Control of Pollution) Act, 1974 and has been entrusted with the
responsibilities of enforcement of the Environment Laws prevailing in the state.

WHEREAS the M.P. Pollution Control Board Bhopal has authorized to Regional Officer,
MPPCB vide Office Order No. 198 Dated 11/08/2023 for imposing Environmental Compensation.

WHEREAS, you are the Nagar Palika Parishad and it is the mandatory duty of Urban Local
Bodies/Cantonment Board to comply with the Solid Waste Management Rules 2016 as well
management & treatment of sewage of the town & to protect the natural water bodies from pollution as
per provision of Water (Prevention & Control of Pollution) Act 1974

WHEREAS you are discharging untreated sewage from town into Wainganga River which is
violation of section 24 of Water (Prevention & Control of Pollution) Act 1974.

WHEREAS you have not obtained authorization as per the provision of Solid waste
Management Rules 2016 from the MPPCB.

WHEREAS during inspection dated 23.11.2023, it was found that one drain has been
temporarily diverted into the Dal Sagar Lake since July 2023, as Diversion work of drains is in
progress.

WHEREAS in OA No. 606/2018 “Compliance of Municipal Solid Waste Management Rules
2016” and other environment issues. Hon’ble National Green Tribunal Principal Bench. New Delhi
has directed on 17/01/2020 & 25/02/2020 that: -

4 | Page
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MADHYA PRADESH POLLUTION CONTROL BOARD
Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur
Phone (0761)-4042780, E-mail: romppcbjbp@rediffmail.com

(| A

~
1

After 31/03/2020 failure to comply with Rules 22 of SWM Rules from serial No. 1 to 10 every
local body shall be liable to pay compensation af the rate of Rs. 10 Lakh per month per local
body for population at between 5 lakh and 10 Lakh and Rs. | Lakh Per month per other local
body firom 01/04/2020 till compliance.

2- Continued failure of every local body on the subject of commencing the work of legacy waste
sites remediation from 01/04/2020 till compliance will result in liability to pay compensation at
the rate of Rs. 10 Lakh per month local body for population of above 10 Lakha and 1 Lakh per
month per other local body.

3- Commencement of setiling up to STPs by 31/03/2020- compensation in payable for failure to

do so at the rate of Rs. 5 Lakh per month per STP by concerned local bodies/State (in terms of
orders dated 28/08/2019 in OA No. 593/2017 and 06/12/2019 in O.A. No. 673/2018) w.e.f.
01/04/2021

4- Commencement of settling up to STPs by 31/03/2021- compensation in payable for failure to
do so at the rate of Rs. 10 Lakh per month per STP by concerned local bodies/State (in terms of
orders dated 28/08/2019 in OA No. 593/2017 and 06/12/2019 in O.A. No. 673/2018) w.e.f.
01/04/2021

5- Interims measures for phytoremediation/bioremediation etc. in respect of 100% sewage to
reduce the pollution load on recipient water bodies shall be undertaken by 31/03/2020.
Compensation in payable for failure to do so at the rate of Rs. 5 Lakh per month per drain by
concerned local bodies/State (in terms of orders dated 28082019 in OA No. 593/2017 and
06/12/2019 in O.A. No. 673/2018) w.e.f. 01:04:2020)

WHEREAS State PCB has been directed by NGT vide order dated 28/02/2020 to assess and
recover the amount of compensation liable to be paid by the Urban Local Bodies on the basis of above

criteria.
WHEREAS NGT vide its order dated 14/12/2020 has extended the time line for levy of

compensation from 01/04/2020 to 01/07/2020.

And where as Hon’ble NGT vide its order dated 10/01/2020 has directed in Para 36 (a) that “if the
local bodies are unable to bear financial burden, the liability will be of the State Government with
liberty to take remedial action against the erring local bodies™

WHEREAS there is no change in ground reality as observed during inspection done by our
officer’s time to time in past.

WHEREAS as per report of the site inspection dated 23/11/2023 carried by the MPPCB you have

B e e e e

not complied with the tasks and timelines given by Hon’ble NGT therefore you are liable to pay
environmental compensation for the period of 01/01/2022 to 31/ 10/2023 for two drains meeting into
River Wainganga and for the period of 01/07/2023 to 31/10/2023 for the one drain meeting into Dal
Sagar Lake respectively. Details of the EC imposed by Board are as follow: -

5| Page
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MADHYA PRADESH POLLUTION CONTROL BOARD

Scheme No. 05 Plot No. 4
Phone (0761)-4042780,

55/456, Vijay Nagar, Jabalpur
E-mail: romppchjbp@re(liffmail.com

Non-Compliance
District | Rules 22 of SWM Rules Bioremediation of Drains Commencement of | Total
2016 STP installation Rs.
S Noof | Compensation No of Drain Compensation | No Compensation | In
non- (Rs. In Lakh) in Rs. of | (Rs. In Lakh) lakh
compliance STPs
| Seoni | Seoni 2.4,10 NA 02 NA 02 440 4380
1) Moti Nala
mecting
nto
Waingang
a River
2) Mudra
Nala
meeting
nto
Waingang
a River
Seoni | Seoni 2,4,10 NA 01 Drain NA 0l 40
meeting into Dal
Sagar Lake
(from July 2023) |
§

You are hereby given an opportunity of 15 days to submit your reply/objection (if any)

ng to above stated on non-compliance and deposition of the levied environmental

pertaini
£ 01/01/2022 to 31/10/2023 and 01/07/2023 to 31/10/2023

compensation amount for the period 0
respectively.

In case, if no reply is receive
proposed environmental compensation sha
against the responsible officers under section-17 of the Environm

d within 15 days from the date of issue of this notice, above
Il be confirmed and action is also liable to be initiated
ental (Protection) Act 1986.

Endt.No.:- 272% 2 /HOPCB/2023 olk Jab
Copy to:-
1- Member Secretary,
2- The District Collector, Seoni for information and necess

3. Direction (Environment) Legal Section, M.P, Pollution Control

M_P. Pollution Control Board Bhopal for information.
ary action.
oard Bhopal for information.

(Al mar Jain)
Regional Officer
€l

i
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> Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur
Phone (0761)-4042780, E-mail: romppcbjbp@rediffmail.com
Nood{ 6] /ROPCB/2023 Bhopal, Date: /1202394 /] 2l
To,
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-

208
o el T

MADHYA PRADESH POLLUTION CONTROL BOARD

The Chief Municipal Officer
Nagar Palika Seoni
Dist.- Seoni

passed by Hon’ble National Green Tribunal imposing
/2022 to 31/10/2023 due to violation of
5 of Environment (Protection)

Sub-Execution of Direction
Environmental Compensation for the period 01/01
the provision of Solid Waste Management Rules 2016 U/s
Act1986 7> 1 TR0
Ref- 1- NGT orders dated 25/02/2020, 28/02/2020 & 14/12/2020 in OA No. 606/2018 “Compliance
of Municipal Solid Waste Management Rules 2016”
2-Head office order No. 198/Legal/PCB/2023 Bhopal dated 11/08/2023

3-Hon’ble NGT Case No. 154/2023 order dated 20/10/2023
4- This office Letter No. 233 Dated 24/11/2023

ution Control Board (MPPCB) is a statutory body constituted under section 4

WHEREAS, MP Poll
1974 and has been entrusted with the

of the Water (Prevention & Control of Pollution) Act,

responsibilities of enforcement of the Environment Laws prevailing in the state.

M.P. Pollution Control Board Bhopal has authorized to Regional Officer,

WHEREAS the
ated 11/08/2023 for imposing Environmental Compensation.

MPPCB vide Office Order No. 198 D

ar Palika Parishad and it is the mandatory duty of Urban Local
h the Solid Waste Management Rules 2016 as well
& to protect the natural water bodies from pollution as

WHEREAS, you are the Nag
Bodies/Cantonment Board to comply wit

management & treatment of sewage of the town
per provision of Water (Prevention & Control of Pollution) Act 1974

ated sewage from town into Wainganga River which is

WHEREAS you are discharging untre
ntrol of Pollution) Act 1974.

vio'ation of section 24 of Water (Prevention & Co

WHEREAS you have not obtained authorization as per the provision of Solid waste

Management Rules 2016 from the MPPCB.

ion dated 23.11.2023, it was found that one drain has been

WHEREAS during inspect
Sagar Lake since July 2023, as Diversion work of drains is in

temporarily diverted into the Dal

progress.
OA No. 606/2018 “Compliance of Municipal Solid Waste Management Rules

WHEREAS in
2016” and other environment issues. Hon’ble National Green Tribunal Principal Bench. New Delhj

has directed on 17/01/2020 & 25/02/2020 that: -
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MADHYA PRADESH POLLUTION CONTROL BOARD
Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur
Phone (0761)-4042780, E-mail: romppebjbp@rediffmail.com

Rules 22 of SWM Rules from serial No. 1 to 10 every
/ the rate of Rs. 10 Lakh per month per local

After 31/03/2020 failure to comply with
] Lakh Per month per other local

local body shall be liable to pay compensation a
body for population at between 5 lakh and 10 Lakh and Rs.

body from 01/04/2020 till compliance.

Continued failure of every Jocal body on the su

s remediation from 01/04/2020 till complianc
] body for population of above 1

bject of commencing the work of legacy waste

site ¢ will result in liability 10 pay compensation al
the rate of Rs. 10 Lakh per month loca 0 Lakha and 1 Lakh per
month per other local body.

Commencement of settling up 1
do so at the rate of Rs. 5 Lakh per mont

orders dated 28/08/2019 in OA No. 59

01/04/2021
4- Commencement of settling up fo
do so at the rate of Rs. 10 Lakh per mon

orders dated 28/08/2019 in OA No. 59

01/04/2021
5- Inferims measures for phytoremedialion/bioremediation et
2t water bodies sha

reduce the pollution load on recipier
do so at the rate of Rs. 5 Lakh

Compensation in payable for failure to
concerned local bodies/State (in termns of orders dated 28/08/2019 in

06/12/2019 in O.A. No. 673/2018) w.e.f. 01/04/2020)

o STPs by 31/03/2020- compensation in payable for failure o
h per STP by concerned local bodies/State (in terms of

3/2017 and 06/12/2019 in O.A. No. 673/2018) w.e.f

wsation in payable for failure to
d local bodies/State (in terms of
673/2018) w.e.f.

STPs by 31/03/2021- compe

th per STP by concerne
3/2017 and 06/12/2019 in 0.A. No.

c. in respect of 1 00% sewage [o
Il be undertaken by 31/03/2020.
per month per drain by
OA No. 593/2017 and

de order dated 28/02/2020 to assess and

een directed by NGT vi
Urban Local Bodies on the basis of above

WHEREAS State PCB has b
able to be paid by the

recover the amount of compensation li

of

criteria.
12/2020 has extended the time line for levy

WHEREA
compensation from 01/
And where as Hon’
local bodies are unable 10 be
liberty to take remedial action agains
WHEREAS there is no change in grou

officer’s time to time in past.

WHEREAS Hon’ble NG
Pollution Control Board is further dir

according to rules”

WHEREAS as per report of the site inspection dated 23/11/2023 carried by the MPPCB you have
not complied with the tasks and timelines given by Hon’ble NGT therefore you aré liable to pay
environmental compensation for the period of 01/01/2022 to 31/10/2023 for two drains meeting into

period of 01/07/2023 to 31/10/2023 for the one drain meeting into Dal

River Wainganga and for the
Sagar Lake respectively. Details of the ECimposed by Board are as follow: -

S NGT vide its order dated 14/
04/2020 to 0 1/07/2020.
ble NGT vide its order dat
ar financial burden,
/ the erring local bodies”

nd reality as observe

ara 36 (a) that “if the

ed 10/01/2020 has directed in P
Government With

the liability will be of the State

d during inspection done by our

8/01/2024 in Case No, 154/2023. “The State

T has issued order dated 0
the Environmental compensation and realize

ected to calculate
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'/»f cheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur OARD

Phone (0761)-4042780, F-mail: romppebjbp@rediffmail.com

(
ULB District Rules 22 of SWM Rules | Bioremediation of Drains \ Commencement of | \
Name e N~ A 2'0\;6 Dy 7-_7»_./_’4,_#»_'1 7SﬁTP installation T‘({ta\ \
<. No of Compensation No of Drain \Compensmionl No VC’&M@;\ 13.
non- - (Rs.In Lakh) | | in Rs. " of | (Rs.InLakh) \ \ar\ih
‘ _compliance | ) | I ' STPs | |
Seoni Seoni 2.4.10 NA 02 \‘ NA | ‘()5”:"”*@6" TR
[)Moti Nala “ "\
meeting into “ ‘
Wainganga River 1
2)Mudra Nala ;
meeting into x
Wainganga River - o
| NA ol 40

2410 | NA 01 Drain ‘

| mecting into Dal ‘

‘ ‘ Sagar Lake ’
(from July 2023) | [ B

—— —= "
Qeoni | Sceont

WHEREAS till date no reply of above referred notice dated 28/11/2023 has been received from
your end.
Al Compensation of Rs. 480 Lakh of above

vour are Hereby directed to pay Environment

direction. The Amount shall be deposited In the following account. :-
\} Buplg‘gl‘l}runch Punjab National Bank ' \
‘. Account No. | t»‘\l()()()ll()()()()()()%
' Beneficiar Name Viember Secretary
| PUNBO631000
clevant Acts/

ainst your under 1

1ESC Code
ated ag

.r'\Ml)‘in é:isc of 1 action 18 liable 1o be initi

ailure,

Provisions.
For and on behalf of MPPCB

2
mar Jain)
al Officer

{ i)
Jabalpur, Date: i‘z(/l [ ’ Q/M

FadtNo-26 62 /HOPCB/2023
information.

Copy to:-
- Member Secretary-
. The District Collector. S¢
onment)

Control Board Bhopal for
and necessary action.
pollution Control Bo

M.P. poltution

onifor information
tion.

3- Direction (Lnvir Leeal Section, M.P. ard Bhopal for informa

(AlpKKurpar Jain)
Region: Officer
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i MADIHYA PRADESH POLLUTION CONTROL BOARD
»-Q;‘EV;: Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur )
Phone (0761)-4042780, E-mail; romppebjbp@rediffmail.com
Noadb 6] ROPCB2023 Bhopal, Date: /2023914 /] 21
To,

The Chicf Municipal Officer
Nagar Palika Seoni
Dist.- Sconi

Sub-Exceution of Divection passed Dy ITon’ble National Green Tribunal imposing
Environmental Compensation for the period 01/01/2022 to 31/10/2023 due to violation of
the provision of Solid Waste Management Rules 2016 Uls 5 of Environment (Protection)
Act 1986 %

. Ref- 1- NGT orders dated 25/02/2020, 28/02/2020 & 14/12/2020 in OA No. 606/2018 “Compliance
of Municipal Solid Wastc Management Rules 2016” :

3 Head office order No. 198/Legal/PCB/2023 Bhopal dated 11/08/2023

3-Hon’ble NGT Case No. 154/2023 order dated 20/10/2023

4- This office Letter No. 233 Dated 24/11/2023

WHEREAS, MP Pollution Control Board (MPPCB) is a statutory body constituted under section 4
of the Water (Prevention & Control of Pollution) Act, 1974 and has been entrusted with the
E responsibilities of enforcement of the Environment Laws prevailing in the state.

WHEREAS the M.P. Pollution Control Board Bhopal has authorized to Regional Officer,
MPPCB vide Office Order No. 198 Dated 11/08/2023 for imposing Environmental Compensation.

WHEREAS, you are the Nagar Palika Parishad and it is the mandatory duty of Urban Local

Bodies/Cantonment Board to comply with the Solid Waste Management Rules 2016 as well

~ -«  management & treatment of sewage of the town & to protect the natural water bodies from pollution as
per provision of Water (Prevention & Control of Pollution) Act 1974

are discharging untreated sewage from town into Wainganga River which is

WHEREAS you
vention & Control of Pollution) Act 1974.

viotation of section 24 of Water (Pre
WHEREAS you have not obtained authorization as per the provision of Solid waste
Management Rules 2016 from the MPPCRB,

WHEREAS during inspection dated 23112023, it was found that one drain has been
temporarily diverted into the Dal Sagar Lake since July 2023, as Diversion work of drains is in
progress.
WHEREAS in OA No, 606/20]8 “Compliance of Municipal Solid Waste Management Rules
2016” and other environment issues. Hon’ble National Green Tribunal Principal Bench. New Delhi
has directed on 17/01/2020 & 25/02/2020 that; - :

4
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MAI)HYA PRADESH POLLUTION CONTROL BOARD
Scheme No. 08 Plot No, 455/456, Vijay Nagar, Jabalpur
Phone (0761)-4042780, E-mall: romppebhjbparediffmail.com

< Afier 3103 2020 faihwe to comply with Rules 22 of SWM Rules from serial No | 1o 10 every
Jocal body shall be liable to pay compensation ul the rate of Rs. 10 Lakh per month per local
hodv for population at benween S lakh and 10 Lakh and Rs. | Lakh Per month per ather lacal
hody from 01042020 till compliance.

- Continved failure of every local body on the subject of commencing the work of legacy wasté
sites remediation from 01/04/2020 till compliance w ill result in liability to pay compensalion af
the rate of Rs. 10 Lakh per month local body for population of ahove 10 Lakha and | Lakls per
month per other local body.

3. Commencement of setiling up to STPs by 31/03/2020- compensation in payahle for failure to
do so i the rate of Rs. S Lakh per month per STP by concerned local bodies/State (in terms of
orders dated 28/08/2019 in QA No. 593/2017 and 06/12/2019 in O.A. No. 673/201%) wef
019042021

J- Commencement of settling up to STPs by 31/03/2021- compensation in payable for failure to
do so at the rate of Rs. 10 Lakh per month per STP by concerned local bodies/State (in terms of
orders dated 28/08/2019 in OA No. 593/2017 and 06/12/2019 in O.A. No. 673/2018) welf

01/04/2021

5. Interims measures for phylo:'emediation/bioremediaﬁon ete. in respect of 100% sewage fo
reduce the pollution load on recipient water bodies shall be undertaken by 31/03/2020
Compensation in payable for failure to do so at the rafe of Rs. 3 Lakh per month per drain by
concerned local bodies/State (in terms of orders dated 28/08/2019 in OA No. 593/2017 and
06/12/2019 in O.A. No. 673/2018) we.f 01/04/2020)

l

s

=
[

WHIREAS State PCB has been directed by NGT vide order dated 28/02/2020 to assess and

recover the amount of compensation liable to be paid by the Urban Local Bodigs on the basis of above

criteria.
WHERLEAS NGT vide its order dated 14/12/2020 has extended the time line for levy of

compensation from 01/04/2020 10 01/07/2020.
And where as T1on’ble NGT vide its order dated 10/01/2020 has directed in Para 36 () that " e
local bodies are unable 1o bear finaneial burden, the liability will be of the State Government wilh

liberty 1o take remedial aetion againsi the erring local bodies"
WHLREAS there is no change in ground reality as observed during inspection done by our

officer’s time 10 time in past. : _
‘dated 08/01/2024 'n Case No. 134/2023. “The Stuie

WILREAS Hon’ble NGT has issued order
Follution Control Board s further directed (0 ¢

oM

Fiiyd

Buvirawnguial eampeasalion and realize




MADIYA PRADE
Scheme No, 05 Plot No.

45
Phone (0761)-4042780, ;. 5456, Vijay Nagar, Jabalpur

~mail: romppebjbp@rediffmail.com

SSH POLLUTION CONTROL BOARD i

ST - . Non-Compliance
ey District |~ Rules 22 (;lOIS(\\/M Rules Bioremediation of Drains Commencement of
S Nool | C‘ AT PR % X g STP installation Rs.
i ompensation No ol Drain Compensation | No | Compensation | [n
non- (Rs. In Lakh) in Rs, of | (Rs.InLakh) | lakh
SRULIESS N compliance $TPs
Seoni | Seoni 24.10 NA 02 NA 02 440 450
Q 1)Moti Nala
meeting into
Wainganga River
1 2)Mudra Nala
meeting into
;I 1 i Wainganga River |
| Seoni | Seoni 2,4,10 NA 01 Drain NA 01 40
meeting into Dal
Sagar Lake
i (from July 2023) |

WHEREAS till date no reply of above referred notice dated 28/11/2023 has been received from
vour end.

Your are Hereby directed to pay Environmental Compensation of Rs. 480 Lakh of above
direction. The Amount shall be deposited in the following account. :-

Bank of Branch Punjab National Bank
Account No. 6310001200000043
Beneficiary Name Member Secretary
IFSC Code PUNB0631000

AMD in case of failure, action is liable to be initiated against your under relevant Acts/

Provisions,

¢ For and on behalf of MPPCB
( mar Jain)
al Officer
Endt.No.:- .26 62 /HOPCB/2023 Jabalpur,Datc: itt/l [ ) 9/%
Copy to:- ;

]- Member Secretary, M.P. Pollution Control Board Bhopal Tor information.
2- The District Collector, Seonifor information and necessary action.

3- Dircction (Environment) Legal Section, M.P, Pollution Control BI Bhopal for information.
)
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